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Co-operative Banks in Manipur 

651. Shri L, Acbaw Singh: Will 
the Minister of Commanlty Develop-
ment and Co-operation 1><' pi,·asl'd to 
state: 

(a) whether the Manipul' Statt' Co-
operative Bank could not produce the 
Balance sheet. for the last 3 years: 

(b) whether the Apex Co-operative 
Bank has got a substantial portion of 
its capital from Government; and 

(e) if so, the total amount contri-
buted as loans, subsidies and shart' 
capital 10 the Apex Bank? 

The Deputy MiDIster of COIDJDUDity 
Development and Co-operation (Shri 
B. S. Murthy): (a) The Balance 
sbeet for the year 1956-57 was presen-
ted to, and approved by the General 
Body of the Bank on 30th Septem-
ber. 1958, 

Th.. Balance sheets for the years 
1957 -58 and 1958-59 were also adopted 
by the general body on the 31st Jan-
uary, 1960. 

(b) and (e). Out of a total paid up 
share capital of Rs. 2'92 lakhs as on 
31st December, 1959, Rs. 2'00 lakhs 
was contributed by the Government 
of India. 

A sum of Rs. 4 lakhs was sanctioned 
by the Reserve Bank of India to the 
Apex Bank against the guarantee 
given by the Government of India for 
seasonal agricultural operations and 
marketing of crops. 

The following amounts were given 
as subsidy tor appointment of addi-
tional managerial staff: 

1956-57 

1951-SK 

1958-59 

'95cr60 

Its. 7,574 

Ro. 4,8co 
RI. 1,425 
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Loans by Manlpur State Co-opera-
tive 8aDk 

65Z. Shri L. Acbaw Singh: Will the 
Minister of Commlllllty Development 

and Co-operation bl' pleast,.j to' .tatL 
whether it is a fact that the Mampul' 
Stale Co-operativt' Bank Limited 
advancL'Ii loans to individuals and the 
loans could not he recovered durin", 
the last three years? 

The Deputy MiDJster of (;IOIlUlUl-

nlty e ~o ent and Co-operation 
(Shri B. S. Murthy): No loans wer,' 
issued by the Manipur State Co-opera-
tive Bank Ltd. during 1956-
57, the year of its establishment. The 
loans issued to individuals and re-
covered from them during 1957 -58 
and 1958-59 are as follows:-

1957-;S 
-~  

Loans 
issued 

Lo.D> 
rccovcn.-d. 

(figures rounded off t., 
the nearest thou!ilU1d:. 

rupees) 

Rs. ~ .. 

(9,000 

72,000 

Non" of the loans outstanding 
agai",1 individuals remained overdue. 
excepting one which was overdue for 
about 3 months and has sinre b'··('11 
recovered. 

TeakwOOd in Indian .'orests 

653. Shrl Madhll8lldan Rao: Will 
the Minister of Food and AgrIculture 
be pleased to state the quantity of 
teakwood now available in the forest. 
of our country? 

TIle Minister of Agriculture (Or. 
P. S. Desbmukb): A statement L< 
laid on the Table of the Sahha r Sec 
Appendix II. annexure No.4]. 

LootiDr ' of C.... on S. E.. Rallwa,. 

SH. Shri SlIblman Gh...,: Will the 
Minister of RaIlways be pleased to 
state: 

(a) whethel' a gang looted coal and 
other goods from one goods train in 
December, 1959 between Jhantipahari 
and Chhatina in Howrah-Gomoh . ..,.,-
tion, South Eastern Railway; 
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(b) if so, how many wagons wen' 
ioOted and the extent 01 loss sutteri'd 
by nilway and public; and 

. (e) what steps  Governm,'nt have 
taken in the matter? 

Tbe Deputy MIniBt.er of KaUways 
(Slui ShaJmaWBZ Kbaa): (a) and 
(b). Yes Sir. On 10-12-59 28 open 
waRons containing railway coal only 
were looted by the local inhabitants 
between Jhantipahari and Chbatina 
station. on the SIEastcrn Railway and 
about 20 tons of coal costing Rs. 560 
approximately W>lS pilfered. 

(c) As result of joint raid of t ~ 

neighbouring area by the Polic<' and 
the Railway Protection Force, 4 per-
sons were arrested and approximately 
20 maunds of coal was recovered. A 
patrol party consisting of G.R.P., R. 
P.F. imd local police has also been 
formed to protect the area from fur: 
ther incidents of this natur.,. 
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Special TraIns for Bangal""" 

656. Shri Bibhatl Mlshra: Will the 
Xinister of KaUways be pleased to 
stat,,: 

(a) the number of passengers from 
various places in India who travelled 
in diifprent C'lasses in connection with 
the sixty-fifth S('ssion of the Congress 
held at Bangalore and the number of 
sP<"'illl trains "un for this purpose: 

(b) the income accrued to th.· Gov-
crfttnent from this traffle; 

lc) the various a i it ~ madp availp 
able to passengers: lind 

(d) the extent of co-operation given 
by the Railway Department in this 
matte-r? 

The Depaty Mlalster of KaUw87l' 
(Shrl Shahnawaz Khan): (a) llbout 
43,500 pasSl'ngers (both inward and 
outward) travelled from various places 
in India in connl'Ction with the sixty-
fifth Session of the CongrCl!S at Ban-
galore. 21 sP<"'ial trains (14 inward 
and 7 outward) were run to and from 
Bangalore CanttlCity, not exclusively 
for Congress Session but to clear all 
traffic which offered during thp eri~ . 

Regular trains were also augnlC'nh'd 
1.0 the ('xtent feasible. 

(b) Approximately Rs. 3 lakh •. 

(c) and (d). A statement is laid on 
t ~ Table of the Sabha. rSee Appen· 
dix n. annexure NO.5). 

Talli. at New Delhi Railway 
Station 

657. Dr. Ram Su ~ S n~ : 

Will the Minister of Transport and 
Communication.. be pleased to s(ate: 

(a) whether Government are aware 
that the taxi drivers who park their 
taxis just in front of New Delhi 
Railway Station do not take pa .... n-
gel'S when approached; and 

(b) if so, action taken by Govern-
ment in the matter? 

The Minister of State In the Minlli-
try 01 Transport and Commllllication.' 
IShrl Raj Bahadar): (al and (bL 
Only five complaints of the naturc 
mentioned by the Hon'ble Member 
were received by the Delhi Adminis-
tration during the year 1959. When-
ever complaint.. of refusal to carry 
passengers by the drivers of taxis are 
received, necessary enquiries are madE" 
by the State Transport Authority. 
Delhi. and action is taken by it undp.r 
the provisions of the Delhi Motor 
Vehicles Rules to suspend, for a speci-
tk'CI period, the authorisation of the 
dirvers conceml'd to drive taxis. 




